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(vi) SHORTAGE OF CEMENT IN
NAGALAND.

SHRI CHINGWANG KONYAK
(NAGALAND) : 1 want to draw the
attention of the this House and the
Government towards the shoriage of
Cement in Nagaland. The State has
been facing acute shortage of Cement
resulting in a crisis, particularly for
development works of the State. This
situation has been created by the non-
release of levy cement quota for
Government works by the Associated
Cement Company Ltd. Calcutta. The
Company has been dilly-dallying and
on one pretext or the other a part of
the quota is invariably made to lapse
every: quarter. Even after repeated
extensions granted by the Government
of India and despite deposit of huge
amounts in advance, the Company has
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been playing truant. Right from May,
1982, i.e. second quarter, the Company
has defaulted in non-release of more
than 9500 Mts. of Cement till July,
1983. As a result several. construction
works of the Government are help up
at various stages. Several lakhs of
Rupees are locked up in deposite with
the Company. Government had to face
public criticism because of the fault
of the Associated Cement Compony,
Calcutta.

Therefore, I urge that the Govern-
ment should take immediate steps to
release the arrcar Cement levy quotas
from May, 1982 till date to Nagaland
and take appropriate action against the
concerned authorities of A.C.C. Litd.,
Calcutta.

(vii) NEED TO PROVIDE RELIEF
TO HANDLOOM WEAVERS.
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